
NATIONAL COMPANY LAW TRIBUNAL, 
CHANDIGAR1.I BENCH, CHANDIGARH. 

In the matter of: 

Seashells Infrastructums Pvt.Ltd. 

Rajpur Hydm Power W. Ltd. 

Mr.R[tunjay Gum, Advocate for  applicant. 
Mr+Sandeep Kumar Bokolia, Advocate far petitioner. 
Mr.Vivek Singla, Advocate.for respondent. 

The applicant is the Financial Creditor having 99.06% of 

the total voting sham and has filed the present application under 

Section 22 of the tnsolvency and Banknrptcy C d e ,  2018 for 

replacement of Interim Resolution Pmfessional. CP 

No.35/ChdiHP/2017 was a d m M  by this Tribunal and vide order 

dated 13+07.M17, Mr. Gurvlndsr Singh Sarln was appirrted as an 

Interim Resolution Professional+ The minutes of the meeting of 

committee of creditors held on 10.8.201 7 is at Annexurn4 and at 

agenda item No.1 I, it was resolved to replace the Interim Resolution 

Pmfessional and proposed the name of Mr.Sanjay Kumar Dewani as 

the Resoluthn Professional and his registration number is IBBIIIPA- 

001 flP-P0042312017-18110746 issued by the Insolvency & 

Bankruptcy Board of India to be valid w.e.f. 28.07.2017, The written 
CA NoPlRO17 
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wrnrnuntwtbn in Form No+2 furnished by MrSanjay Kumar Dewani 

Sub-sections (3) and (4) of Section 22 of the IB Code, 

2016 reads as under. 

"(3) M e r e  the commhe of creditom m&s under 

whctubn(* 

(a) to continue the inten'm resdution probs&mai as 

resdufr'm pvkssional, it shall mmunimte its 

decision to the interim rewlution pmhssbne/, 

the wpmte debm and the Adjudiicating 

A&thtxiry; or 

b to mpl8ce the interim resdtdon pmfesdma/, it 

shall file an appiicafim b b e  the Adjudicafing 

Authodity br apjmhtmnt of Vle proposed 

resolu#m prohsshnal. 

(4) 77?e Ad'ubicaffng AuthMy shall forward ?he name 

of the rewlu#m pk-61 proposed under 

dause (b) of sub-section (3) fa the Board fw its 

mnfirmtkm amsf 9hal make such apphtmnt 

after amfirmation by he B d . "  

In view of the above, the name of Mr.Sanjay Kumar 

Dewanl, the RegjsteW Resolution Professional be forwarded to the 

Insolvency & Bankruptcy bard of India.for ks confirmation along with 

the copy of this order. Copy af the w&en mmmunicatlon in Form 

N0.2 and also the copy of minutes of the meeting of the committee of 

creditors dated I 0.08.201 7 be sent by s p e d  post as MI! as by @mall+ 

<& 

The matter be fixed on 01 .[19.2017 for awaiting the reoornmendation 




